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I35 Thi CE.JTRAL ADMINISTRATiVE TRIBUNAL HYLERABAD BENCH AT HYERAIAL

o;érq.:No.. sa;.%’q-).-' m&z‘mﬁy

Date of Order: 15=4~96

Eetween:

1., V.Bhaskar Reddy
2. S.N.ﬂiiq.

«+« Applicants

and ' S .

i. Union of India, Ministry of Home Affairs,
rep. by Secretary to the Govt,,
M,H,A.New Delhdi,

2. The Govt,of A.P, rep. by the Chief Secretary,
General AMdministration(SC.C) Dept.,
Secretariat Buildings, Hyderabad,

3. The Director General znd Inspector General of Police, —
Saifabad, Hyderabad. S

4, Sri N ,R.Wasan, s,P,C,B,1, S I, C.-I, New- Delh:l..
c/o Director General & Inspector General of
Police, Hyderabad.

5. Sri C.N.Gopinath Reddy, IPS, S.P.E.G.Dist;

" Res 'onde:nts.- ;
- M. K. Scdlaken &A&t_{ ' - oF R
For. the Appl:LCant.b :- Mr., S,Ramakrishna Rao, Mvocates, i

Fot the Respondents. ‘Mr. N.R .Devraj, . : ‘ ' \
e - Sr./AeCGSC . .. ‘
CORAM = - M. IV, Radhakrishna Marthy, 5p1 COgnsel for ~A.P.Govt,

THE HON'BLE MR. JUSTICE M,G. G{AUDHARIj VICE=-CHAI RMAN
THE HON BLE MR.' H, RAJ'EbDRAPRASAD s !*EMBER(AD!N)
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(ii) Notice will also be sent through the
Director General and 1Inspector General of Police,

Hyderabad.

4. Office shall issue notice to Respondent No.5,
Shri C.N.Gopinath Beddy, through the Director General and
Inspector General of Police, Hyderabad.
- Alatad

5. It should be cléarlyl\in the notice that the
matter is fixed for final hearing on 30.4.96 when the
respondents are required to appear, if so desiré%’failing
which fhe matter may proceed in their absence. Notices

L

to be issued urgently.

6. We are informed that the order of the Tribunal

in the O.A. was imnplemented and certain consequences

"have taken place. . In view of that order having been now

set-aside by the Supreme Court, the applicants apprehend
that the respondents might alter the exiséing situation
as regards the applicants and the private respondents.
We think that since the 0.A. itselfjbeing fixed for early
hearing, present status-quo may not be disturbed until
the 0.A. 1is disposed of. Hence Respondent Nos.l to 3 are
directed to maintain status -guo as of today in respect of
the present postlngs of the applicants and Respondent

Nos.4 and S5 including the position of their senlorlty as

now operates. O.A. to be listed on 30.4.1996 as a fixed

matter. Copy of ghe or@?.z__to_be suppl_ied immediately.
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April 251996
196

The Registrar,

Central Administrative Tribunal,
(Hyderabad Bench) at |

Hyderabad,

No. 5-10-193 Ist Floor, |

HACA Bhavan(Opposite Public Gardens),
HYDERABAD-500 004.

Subject: Implémentation of Judgement of Hon 'ble Supreme Court in

Civil Appeal Nos. 4226 and 4227 of 1996 arising out of the judgement and

order dated 29" j.fune, 1993 of the Central Administrative  Tribunal
" (Hyderabad Bench) at Hyderabad in O.A. Nos. 823 and 919 of 1992)..

Pof. (DN Na. 7348/93/Sec XII A dated 15t March, 1996 & 'No. D.
2348/93/X11A dated April 1996 of Supreme LoUrt Of Iniis. ‘
(fi)Registered letter dated April 10, 1996 addressed to Registrar CAT

Ly Anvahad cont hy the undersigned,
(ily Endt. No. CAT/Hyd/Judl/SC/94 dated 2/.3.96 postes un 19499 wrnd

received on April 22,1996.

Sir, |

With reference to my registered letter dated April 10, 1996 requesting for

copies of pleadings, documents any other relevant material on the record of Hon' ble

" Tribunal etc:, it is intimated that the same has not yet been received for preparing

rcply/rejoinder and to take any other appropriate step in the matter. It is further
submitted that in spite of my applications dated 11.11.1992 under section 22(1) t/w
Section 24(a) of CAT Act in the above OAs, the enclosures/documents cited by the
-applicants/petitioners he{vé not been supplied till this day. 1 was constrained to file a
reply/counter befdre the How'ble CAT without having any access to the
enclosures/documents 1"1_1ed by the applicants and other réspondents. "This was

" specifically pleaded in my counter affidavit dated 16.4.93 filed before the Hon'ble
Tribunal. It was also submitted in SLP's No. 17797 & 98 of 199 filed by me
before the Hon’ble Su;f)reme Court later coverted into Civil Appeal No. 4226-27 of
1996. :

o | |
2 Further it is requested that the order of the Hon'ble CAT on my above cited

Jetter may please be communjcated at the earliest. -
|

|
|
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3 It is once again requcsted that reasonable opportunity should be given to the

undersigned for submitting h1|s. case before the Hon’ble Tribunal.  The date of

way Lbe lulhinated weoll in adwence ae the \mrlnvcvaﬂnﬂ will have Tr\

Hedriug, 10 ay,

make arrangements for visiting Hyderabad to present his case in p
gement.

erson if permitted

by official commitments or 10 make any other alternative arran

Thanking you,

Yours faithfully,
Sd/-

(NAVNEET RAJAN WASAN)
| SUPERINTENDENT OF POLICE,
¥ CENTRAL BUREAU OF INVESTIGATION

10/6 JAMNAGAR HOUSE, AKBAR ROAD,
NEW DELHI-110 011

\/Copy submitted to:
The bench of Hon'ble Mr Justice M.G. Chaudhari Vice Chairman &

Hon'ble Mr H Rajendra Prasad Member(Admn)

”W“"i Masruis(
(NAVNEET RAJAN WASAN)

_ SUPERINTENDENT OF POLICE,
CENTRAL BUREAU OF INVESTIGATION

10/6, JAMNAGAR HOUSE, AKBAR ROAD,
NEW DELHI-110 011
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April 25, 1996

“The Registrat, o
Central Administrative Tribunal,

(Hyderabad Bench) at

Hyderabad,

No. 5-10-193 st Floot,

HACA Bhavan(Opposite Public Gardens),

HYDERABAD-500 004,

Subject: Implementation of Judgement of Hon'ble Supreme Court in

Civil Appeal Nos. 4226 and 4227 of 1996 arising out of the fudgement and

order dated 29" June, 1993 of the Central Administrative Tribunal
* (Hyderabad Bench) at Hyderabad in O.4. Nos. 823 and 919 of 1992).

PGP Na 2948/93/Sec.XIT A dated 15" March, 1996 & No. D.
2348/93/X11A dated April 1996 of Supreme Lourt of indiu.
(ii)Registered letter dated April 10, 1996 addressed to Registrar CAT

LIy Amunhnd cont by the undersigned,
(iil) Endt. No. CAT/Hyd /Judl/SC/94 dated 2/.3.%0 posied vri 10:4:99 wid

received on April 22,1996.

Sir, |

With reference toI my registered letter dated April 10, 1996 requesting for
copies of pleadiugs, documents any other relevant materdal on the record of Hon'ble
Tribunal etc;, it is intimated that the same has not yet been recejved for preparing
reply/rejoindet and to take any other appropriate step in the matter. It is further
submitted that in spite oll' my applications dated 11.11.1992 under section 22(1) /w
Section 24(a) of CAT At in the above OAs, the enclosures/documents cited by the
applicants/petitioners have not been supplied till this day. I was constrained to file a
reply/comter before the Hon’ble CAT without having any access to the
enclosures/documents filed by the applicants and other réspondents. This was
specifically pleaded in my counter affidavit dated 16.4.93 filed before the Hon'ble
Tribunal. It was also submitted in SLP's No. 17797 & 98 of 1993 filed by me

before the Hon'ble Supreme Court later coverted into Civil Appeal No, 4226-27 of
1996. |

2 Further it is requested that the order of the Hon'ble CAT on my above clted

letter may plense be cotununicated af the eatliest. -
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nce again requested that reasonable opportunity should be given to the

3 Itiso
‘ble Tribunal. The date of

signed for submitting his case before the Hon

under
aa of tha vadar maﬂnr‘ sl have tn

10y b\. tulhinated wweoll in ad-on

lcaring, Mooy,
to present his case in person if permitted

make arrangements for visiting 'Hyderabad

by officinl commitmentz or 1o make nny ofler altermative arn angemeant,

Thanking you,

| Yours faithfully,
| Sd/-

(NAVNEET RAJAN WASAN)
SUPERINTENDENT OF POLICE,
CENTRAL BUREAU OF INVESTIGATION

10/6 JAMNAGAR HOUSE, AKBAR ROAD,
- NEW DELHI-110 011.

\/ Copy submltted 10!
The bench of Hon’ble Mr Justice M. G. Chaudhari Vice Chairman &

\ Hon’ble Mt H Rajendra Prasad Member(Admn)
N V% gy 19,

(NAVNEET RAJAN WASAN)

_ SUPERINTENDENT OF POLICE,
CENTRAL BUREAU OF INVESTIGATION

10/6, JAMNAGAR HOUSE, AKBAR ROAD,
NEW DELHI-110 01 1.
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0.A.Ko.105/96. | pate: (4.1-1995.
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JUDGMERT

Y as per Hon'ble Sri R.Rgngarajan, Member (Administrative) X

Heard Sri K.Sudhgkar Reddy, learnéd counsel for the
applicant and Srid H.R,Devaraj, learnedfbyunﬁél for R=-1 & 2
and Sri I.V.Radhakrishna Murthy, Speciél Ccunseirfor the

State of Andhra pradesh,

2. The apblicant herein was promoted from State Police
service and appointed to the IPS cadre vide notification

dt.-9.10.1984 (rnnexure=I1). The year of allotment to the
1p8 cadre was assigned as 1979 to him, He 18 now wérking

in the D.I.G. cadre,

3,  Sri K.Rushya Rao0, who was also promoted as IPS
vide notification dt. 17;10.1984 was junior to the app-

iicant in the Deputy superintendent of Police cadre 1i.¢,

in Lhc Brate Police aco'lire, Am can o anon froun the half-

yearly 1ist of the members of Indian Police Service cadre

born on A,P.Establishment corrected upto lst January, 1996

the datn of ‘entry -of Sri K.Réshya Rao to the IPS cadre

is uhown as 17 10, 1984* The applicant having been elevated

to IPS cadre on 9,10, 1984 is senior to sri K. Rushya RaO.
It is also stated that the appillicant was shown senior to
sri kK.Bushya Rao in the galect list of IPS drawn on

29,12.1983/31-1-1984.,

4. The applicant herein submits that he made a represen-

tation dt,..11,3,1992 to the respondents for revision of

seniority and yesar of allotment on par with his juniors.
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L .e.ho. 10%/96. EU:_anLLQPLfgaz-%G..
Geturen -
Y. Bhasker feddy ' -+ Applicant.
AND

1. The Union of lndia, Rep.
by its Secretary, Min. of
Home Affeirs:, North plock,
New Oelhi,

2, The Union Public Service Cowmission,
Rap. by its Segretary, Noeu Delhli.

3, Thas State Govt. of A.P,, rep.
by its Chief Secretary, Secratarlat,

. Hyderabad, A.P. +. Respondents.
Counsel for thg kpplicent : Shri.K. Sudhakar Raddy
Counsel for the Respancent , - Chri N R, Deveraj Sr CGSC.
¢, : ; ahri 1. U ? Ko Nurthy, Spl. counsal

for the. State of A.D,
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“The applicant herein

of allotment to 1IPS cadre as that of Sri ¥..Rushya Rao and

the result,

tho following Glroaction 1-

should bz asflgnad

alen:-

the Some year

placed above Sri Rushya Rao
should be assesaed for thz
suitable, he should also be
Inspector General of Police
K.Rushya Rao in the categon
to the post of Inspector Ge

to have been promoted to I

41 the 1IFS cadre.
bost of 1.G.P. and 1f found
premoted to the post of

Aand be placed abovs Ori

y of 1.G.of Police.

neral of Police, he 18 dcemed

His suitablliry

1f promoted

G. cadre from the date on whiich

Sri K.Rushya Rac was promoted and the pay fixation and

arrears of pay in the I1.G.

basis,

f o

cadre have to-bé_drawn on that

; : .
8. The OA is ordered accofdingly at the admission stage

itself, No'order as to costs./

L !’!ﬂﬁ:lﬂ ﬂfﬂ
CINTIFIED TO R TRVE Cg‘a

&V\w

| ~ i
TN :T\ﬂﬂﬂ]

CcOuUR Ei

. oo eeTyEY
o e A ARt

- (1 e, v M

M

by
3l-e

CEFICER

avive Tribons)

’

v 3ITHE

ﬂs'UuJADAD penNCH

1. The Secretary.

1
Union of 1ndia, North
2. The secretary,

3, The Chief
Secretariat, liyde x A

A, Oné

:“jf!f:)\“: Laty, ohabke
ad. A.P.

copy to MI..I’;-SIJ?h:)}i:lI keddy

Ministry of tome ALfairs,

Block,New Delhi.

U.P.S.C. New Delhi.

(e .ol AT

Advocate,

Sp . CUSC.CHT  Hy d.

+5, One copy to Mr. MR eviag,
6. One
' CAT .1 lydi..
7. Oue copy Lo Libiotys CALHyd o
A. Ope spare copyot
» . :
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copy to H;.I.H.Wadhakrishna Murthy, Spl.Counselfor 2
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